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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
3 AHMEDABAD BENCH

O.A.No.A1/93 to0 0.A./27/93
KPR 0eAW/27/93 to 0.A./33/93 and

O.A./43/93 and 0O.A./44/93

DATE OF DECISION _12-3-1993

Shri P.G.Patel & others Petitioner
MreMeSeTriveddi Advocate for the Petitioner(s)
Versus
Union of India & others _ Respondent 1
Mr.Akil Kureshi Advocate for the Respondent(s) -
CORAMMY "I 8N
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The Hon’ble ¢ Vice Chairman

Admn. Member
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1, Shri P.G.Patel
2. Shri D.M.Patel
3. Shri Be.S.Baria
4, 8hri A.M.Patel
5. Shri M.S.Patel
6.. Shri KeBeZala

7+ Shri Je.Ne.Patel
8. Shri A.V.Baria
9. Shri C.N.Patel

All are the cCasual Labourers,

SeDeUePo,
Nadiad . eeessdpplicants

(Advocate : MreMeS.Trivedi)

versus

Secretary,
/: Miwygéry of Telecommunication,
.,QE?,Saqﬁﬁar Bhavan,

=" New Delhdi.

2. Telecommunication District Manager,

Office of the Telecommunication,
District Manager,

Nadiad.

3. Sub Divisional QOfficer,

Office of the Sub Divisional Officer,
Telegraphs,

Nadiad. cesorespondents

(Advocate : Mr., Akil Kureshi)
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O0eae/11/93 tO 0.A./27/93

0.A./27/93 to 0.A./33/93 and

0.A./43/93 and 0.A./44/93
Date : 12-3-1993

Per : Hon'ble Mr.N.B.Pztel,

Vice Chairman

MreMeS.Trivedi,learned advocate for
the applicante.
Mre.Akil Kureshi,learned advocate for

the respondentse.

Mr.Trivedi states that all the applicants
have made representations on or about 5th January, '93,
Even if some applicants have not made represcn-
tations, they may now make it within a period
of 2 wecks hereof. Ail the. répresentations
received, and , to be received, by the dJdepartment
may be - treated as having been received within
time. The representations may be considered and
decided as expeditiously as possible. The decisions
taken on the representations made by the

applicants may be comnmunicated to them in

writing and 1in case of any decision tO terminate




ARt

the services of any applicant or applicants,
such decisions may not be  implemented for a
period of 10 days, after communication thereof
to the concerned applicaht(s). 1f any of the
applicants feels aggrieved by the decision
taken on his rebrésentation, he will be at

liberty to move the Tribunal for revival of

his application by filing Miscellaneous

Application. . ¥his oOfiginal Application is

disposed of as above,

In view of this order passed in

Gﬁ&r, "The M«a. does not survive and stahds
< [ “\

7
-

diSﬁosed of accordingly, .

sa/- S4/-

( V.Radhakrishnar. ) ( N,B.Patel )
Member (A) Vice Chairman
l A f’i‘ ’:_r ’..:' ‘ \{
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&, CENTRAL ADMINISTRAT TVE

_— _ AHMEDABAD BENCH
AHMEDABAD.

&

TRIBUNAL

application No. __ popligjas -

of 199
Tra@sfér Application No. . Old Writ Pet. No.,

CERTIPICE ATE

Certified that no further action is required to be taken ang

the case is fit for consignment to the Record Room (Decided).

Dated : SCIOBfHB

Countersigned

: ALY .

Section Officer/Coutt Officep of the Dealing Assistant.

Sign.
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CENTRAL ADMINISTRALIVE ﬁRIBUNAL
AHMEDABAD BENCH
AHMED *BAD ,
Submitteds CJA.T. /JUDICIAL SECTION,
. . - Y ] &y .

Original Petition Nos  ___ CH / 4n "

of §Q"Qﬂ>, ) i
Miscellaneous Petition Nos _ T

of /‘ .

Shri N . & Madaroanes Petitioner(s)

versus,

9. 2. Torda . L (M Respondent(s).

This application has been submitted to the Iribunal by

shri _ DW= S TReaneNA - I .
Under Section 19 of the Administrative Tribunal Ackt,1985,

It has been scrutinised with reference to tne noints menticned in
the check list in the light of the previsions contained in the
Administrative Tribunal Lt ,1985 and Cencral Administrative
Pribunals (Procedure) Rules,1985.

"he Applications has been found in_{ﬁor_d'ez.j apgi Lr:xay ’pe g(lév)egrllﬁ r
+o concerned for fixation of aate grecpt AT DR L) b, 7 (), 2E57 ¢ D10,

The application has not peen found in orde. for the reasons

/ . = . o - i 4
indicated }p/{:he check list.The applieant advocate may be
P

toy'rfy the same within 14 ds s /draft letter is plaCed below

" , s = N I VAN . 7 /S AL ’T
. fopSignature. ooV WA ©n St / 4% by / Gy Mo 7 L /9{,."(,(, e
4 /

KNp24492.




